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OFF‘I{.‘E OF THE PRJN CIPAL COMMISSIONER OF CUSTOMS
Farg Sl%lé?;an P BIRSART AIR PORT & ALR CARGO COMPLEX,
o CIATRT Sitear BT efiferey HUitST Sierifty gars 31gT,
Menzies Aviation Bobba Cargo Terminal I, Kem Pegowda International Airport,
, —560 300. Devanahalli, Bangalore — 560 300,
Email ID: commrapace-cusblr@nic.in

Phone No.080-22001422 Fax No.080-22001448
'-_-_‘—‘——-_._-_-____ LA - ———

PUBLIC NOTICE No,. 04 /2022-AP & ACC BLR dated: 13.05.2022
DIN- 202205721WP000022272F

7

read with Handling of Cargo in Customs Area Regulations, 2009 a5 amended, I,
KAJAL  SINGH, Principal ~ Commissioner of Customs, Air Customs
Commissionerate, Bengaluru do hereby appoint " M/s UPS Express Private

or transshipment after their receipt and before their intended purpose. The
Custodian shall maintain proper record of all such goods including those to be
disposed of after the expiry of 30 days of the arrival or otherwise.

3) If any imported/ export/transshipment goods are pilfered or lost after unloading
in the Customs area and while in the custody of the Custodian, then the Custodian
shall be liable to pay duty on such pilfered / lost goods in terms of provisions of
Section 45(3) of the Customs Act, 1962,

Page 1 of 2




4) The imported/ export/ transshipment goods, which are not cleared for their
intended purpose within 30 days or within the extended period as the proper
officers may allow, or in case of relinquishment of title by the importer in terms of
Section 23(2) of the Customs Act, 1962, such goods shall be dealt with in accordance
to the Customs Act 1962 and Regulations made thereunder.

5) The Custodian shall provide safe, secure and spacious place for
loading/ unloading/ storage of the cargo. The infrastructure for loading/unloading
and storage operations should be designed to handle projected traffic of the Courier
consignments.

6) The custodian would also be held responsible for duty and other penalties leviable
for the goods lost during the transshipment from the said Customs area to the
gateway port / other Customs area.

7) Custodian shall not charge any rent/ demurrage for the goods detained by the
Customs Department / Investigating agencies under the Customs Act 1962, for the
time being in force.

8) The appointment is subject to conditions specified in the undertaking executed by
M/s UPS Express Private Limited, before the Principal Commissioner of Customs,
Airport and Air Cargo Complex, Bengaluru.
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YT 3ga/ PRINCIPAL COMMISSIONER

Copy as per the list attached.
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